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A 

BILL 

further to amend the Ancient Monuments and Archaeological 

Sites and Remains Act, 1958. 

BE it enacted by Parliament in the Seventy-second year of the Republic oflndia 

as follows:-

1. (/) This Act may be called the Ancient Monuments and Archaeological Sites Short title and 

and Remains (Amendment) Act, 2021. extent. 

5 (2) It shall come into force on such date as the Central Government may, by
notification in the Official Gazette, appoint. 

2. In section 20-I of the Ancient Monuments and Archaeological Sites and

Remains Act, 1958, in sub-section ( 1), after clause (a), the following clause shall be 

inserted, namely:-

10 "(aa) issue a show cause notice, in such manner as may be prescribed, to any 
person or institution having unauthorized encroachment within one hundred metre of 

Amendment of 
section 20-1. 












